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FORE THB HON'BLE NATIONAL GREEN TRIBUNALt
WESTERN ZONE BENCII, PI]NE

ORIGI\AL APPLICAI IOTl N0. 108 O!' 2022

Nrndk r)urW nan Pawar Applicarl

MahamshlralndustrialDevelopmentCorporatior&Others Respol.rdenrs

AFFIDAVIT IN REPLY ON BEIL{LF OF RESPONDENT NO, 3

1. I state ihal I have read the order issued by the Hon'ble National Green Tdbunal.

. Westem Zone Bench, Pune, in O.A. No. i 08/2022, dated 8rh August 202, specificaly

' paragEph 6. The Hon'ble Tribunal has directed rhe conduct of a study regarding

iliegal encroachments and additiooal constructions underlaken by the industrial uDits

in the Dombivali Industrial Area Phase I and Phase 2 and to submit a reDort within

three onths.

2. I respectfutly submit that I have reviewed Paragraph 16 oI this Tribunal s judgment

dated 25/06/2021 , passed in O.A. No. t 34 of 202 1 . The purpose and scope of the

committee formed in O.A. No. 134 of2021 atd the directions given by the l.{on'bte

Tribunal in this matter are distinct In this case, the Hon'ble Tribunal has direcred the

said corrunittee to conduct a su.vey conceming the subject matter of illegal

encroachments and additional constructions in the Dombivli Industrial Area. phase i
and Phase 2. which fall within the p;Niew of Respondent No. I , j .e.. the Maha.ashfia

Industrial Development Coryoration (MIDC).

3. I further submit that, based on formal discussions with the officers of the MIDC,

dudng meering dated 12/12/2024 a survey regarding iilegal enc.oachments and

pagel i4

I
o

()

I, Suresh Sa.angdhar Joshi. age 44 years, working as the Joint Dil€ctor, Industrial SaJety and

Health, Kalyan, Districl; Thane, and duly authorized by Respondent No. 3, solemnly aflirm

and stale on behalf ol Respondent No. 3 @irecror, Indsstdat saJely and Health, Mumbai) as

followsl
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,rdditi(nral constNctioos in dre aforcDentioned area has airerdy been uDderraken hv

the officers of drc IvIiDC.

Prayer : I humbly pray thar the Hon'b1c T bunal may be pie.Lled ro exempt rhe cornmiuee

constituted ir O.A. No. 13,t2021. chaired by the Dirccror, h.iustrial Salety and Health,

as such actions fall beyond the scopc and mandate ofthe said commiftec.

Hence the AfTidavit.

(Suresh S Joshi)

Joint Direclor,
Industriai Safely and HealLh,

Kdyan.
Pl:Lce: Kalyan, Dist. IhaDe

Da€:z g B{g 2024
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VERIT'ICATTON

I. Surcsh Sarangdhar Josli, age:14 vears, working as the Joint Director, Indusrial Safety and

Health, Katyan Dis! ct:Thane, hercby solennly affirm on behall of respondenl no.3 thatrhe

contents ofthis affidavit are based on official records and information available to mc, which
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I beliele to be true and

2
S1!ned xrJ cU]rmed Jt

corect to fie best of my krowledge.

:Pa\( ,
Mu*bai on t\is dxv of December 2024

o/ 23h: nto
*
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Suresh Sarangdhar Joshi

Jojnt Dtector, hdusoial Safety a Health,

Kalyan Districl, Thane

Deporenl
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NOTABIAL

TO

/
Pu uE

BEFORE ME

w-.-
M. B. SONAWANE

NOTARY GOVT. OF INOIA
PUt'IE

Dt*e:- 'll 2024t t Daa 2o2t
{e,P.u''

aovocATE
(*r',-.^.lta.<.&{)

Belore nre

(Signalurc and Seal oflle Notary)
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I]IIIORE THE HON'BLE NATIONAL GIIEEN TIIIBUNAL

WtrSTERN ZONE BENCH. PI]NIi

ORIGINAI, APPLICATTON NO. 108 OF 2022

Nanclkumar \Vanian Par.var' Applicant

Versus

Maharashta lndustrial Development

Corporation & others.

Place: Kalyan, Dist. Il.rane
Date: I 12024

Iiespondcnts

INDEX

Sl No Particuiars Page No.
I Appearance Purshis on behalf ofrespondent

no.3 5
Allcxure -a\ -ALrthori t).. [-elte]' €
Annexure B Minutes of meetins dated
t211212021

V-8

(Sulesh S ar.loshi)
Joint Director,

Industdal Safety and Health,
Kalyan.

2.
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IN THE COURT OF HON'BLE NATIONAL GREEN
TRIBUNAL WESTERN ZONE BENCH" PUNE AT PUNE

Nandkumar Waman Pawar

Vs,

Maharashtra Indust al Development

Corporation & Ors.

Applicanl

--- Rcspondent

MENIORANDUM OF APPEARdNCE

That the undemigned Asst. Govemmenl Pleader, Pune has been

engaged to appear and conduct the aforesaid nratter on behalf of respondent

no.3 i.e. Director, Industriai Safety and Health" Mun]bai.

Pune

Datc: 2'lt 1 2,1202,1 ati S. Brahmc
Asst. CoYt. Pleader. I'une

Respon nt No. 3
For. Director. Industrial Saiet,r' and

Health. Mumbai.

Original Application No. 108/2022
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